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(b) & (c). In the absence of any proof 
of rlegligence on the part of the persons 
cormected with the project, the question 
of rating action does not arise. 

Instructions have been issued to all 
Def'ence Production undertakings to lay 
added emphasis on quality control 
0" their products. 

Visit of RiCh Level Briti.. lacIa.trial 
Mi •• ioD 

.... 58. SHaI S.M. KRISHNA 
Will the Minister of INDUS TRY be 
pleased to state : 

<a) whether a high level British Indus-
trial Mission visited India -to explore 
possibilities of further bilateral trade, 
joint ventures and collaboration in third 
country, projects in key areas like 
power, steel, electronics, petro-chemicals, 
road and rail transport and fertilisen 
etc. 

(b) whether the Mission held talks witt 
him and other leading industrialists in the 
country ; and· 

(c) if so, the outcome of the talks held 
aDd the prospects of en~ering into some 
bilateral arrangements ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) Yes, 
Sir. A Mission of Senior British. 
industrialists, led by the Right Honourable 
the Earl of Limerick, Chairman of the Bri-
tish Overseas Trade Board, visited Delhi 
during the period from ~4th to 28th Novem-
ber, rgSa. 

(b) Yes, Sir. 

(c) Discussions centred around --ex-
pansion of Indo-British trade, economic 
and industrial cooperation in the fields of 
coal, power, steel etc. and Indo-British 
collaboration for joint ventures in third 
countries. The discussions were of a 
general and exploratory nature. It ~ 
recognised that scope existed for expanding 
Indo-British economic participation and 
collaboration with a view to subserve the 
interests of both the countries utilising 
their respective capabilities and capaci-
ties. 

Setting up of H.M. T. Uait ia 
ChikmaDclllr 

-459· SHRI D.M. PUTTE GOWDA: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whetherr there is a great demand 
from the constituents of Chikmanglur to 
start an H.M.T. watch unit in the area 
which is economically a viable place ; 
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(b) by what time a unit is likely to be 
started j and 

(c) ifnot, the reasons therefor '; 

THE MIl'."1STER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARArXJIT CHANANA) : (a> to (c). 
A request was received for setting up of 
HMT watch unit at Chikmanglur (Kar-
nataka) which was examined in consulta-
tion with HMT. At present HMT have 
on hand the establishment of their two-
million watch project at Tumkur and 
expansion of Srinagar watch factory and 
the establishment of 14 an~illary wat~ 
assembly Wlits all over IndIa. The dis-
persal of watch industry and establishment 
of ancillaries all over the country has 'brfon 
undertaken in consonance with the poli("y 
for the development of backward regions. 
With the projects already on hand, while 
HMT are planning to modernise and in-
crease the capacity for manufacture of watch 
components, it would not be possible 
for them to take up any new watch manu-
facturing unit for the time being. 

BODII8 to Employees of Goverameat 
Medical Store Depot, Madras 

4132. SHRI K.B.S. MANI : Wi'} 
the Minister of LABOUR be pleast'd 
to state: 

(a) whether Government Medical Store 
Depot Workers' Union, Madras has 
recently informed the Regional Labo1.!r 
Commissioner, Madras, that they have 
failed to persuade their Department for 
the payment of bonus to the Depot wor-
kers • , 

(b) if so, what action has been taken by 
the Regional Labour Commissior.er and 
the details thereof; and 

(c) whether the employees of Govern-
ment Medical Store Depot, Madras are 
eligible at least for the productivity-linked 
bonus like other Central Governmen t 
employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMA TJ 
RAM DULARI SINHA): (a) Yes, Sir. 

(b) Payment of Bonus, Act, 1965 is 
not applicable to the employees of Govern-
ment Medical Store Depot, Madras by 
virtue of Section 32 (iv) thereof. TIlt" 
Union approached the Regional Lab our 
Commissioner (Central) for intervent ion 
demanding payment of 15 days wage s as 
production bonus for 19']8, 1978-79 and 
1979-80. During the proceedings hel d jn 
the presence of Assistant Labour Com mil!-
sioner (Central), Madras, the manage-
ment stated that they could not take a 
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decision at locallevrl and that the Direc-
torate General Health Services, New Delhi 
had called for particulan connected with 
production-linked bonus. 

(c) The matter is under examination. 

RepreaeotadoD for MocIIficadoD of 
the CaaU. LaacI PoHcy 

..,133. SHRI R.K. MHALGI : Will 
the Minister of DEFENCE be pleased to 
state : 

(a> whether the Governmeot have re-
ceived any representation dated 31St May, 
1980 from residents of Kirkee Cantonment, 
Pune (Maharashtra) requesting Govern-
ment to modify the Cantonment Land 
Policy ; 

(b) if so, what are their demands in 
details; and 

(c) what decision Government have 
proposed to take ? 

THE MINIS1 ER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI smv-
RI\)' v. PATIL) : <a) Yes, Sir. 

( b) There are three demands :-

(i) the restrictions placed on construc-
tion in respect of houses on cOld 
Grant' sites in cantonments 
should be relaxed ; 

(ii) the existir.g procedure for obtain-
ing sanction for conversion of 
'Old Grant' sites into free hold is . 
lengthy and time-consuming ; and 

(iii) the charges for conversion into 
free--hold are high and should 
be reduced. 

(c) The question of furtr..er rel2.xation 
of land pclicy is under examination of 
the Government. 
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